THE TAMIL NADU AGRICULTURAL SERVICE CO-OPERA-
TIVE SOCIETIES (APPOINTMENT OF SPECIAL OFFI-
CERS) AMENDMENT ACT, 1988

No. 22 or 1988

~

[8th April, 1988.]

An Act further to amend the Tamil Nadu Agriculturél Service Co-
operative Societies (Appointment of Special fhcers)f Act, 1986.

Bk it enacted by Parliament in the Thlrty-nmth Year of the Repubhc
of India as follows:—

Short title 1. (1) This Act may be called the Tamil Nadu Agricultural "S'ervifce:
;}’;c":m' Co-operative Societies (Appointment: of Spec1a1 Officers) ' - Amendment
ment. Act, 1988. o
(2) It shall be deemed to have come into force’ on. the 28th day oiv
March, 1988, ’
o Ameﬂdf' 2. In section 4 of the Tamil Nadu Agricultural- Sérvice_ Co-operative  Tamil
823;?5:4' Societies (Appointment of Special Officers) Act, 1986 (hereinafter refer- Nadu
' red to as the principal Act), in sub-section (2), fox the words “two years. ‘:*;tf 1086
- and six months”, the wordg “three years” shall be s_ubgtituted. © '
Valida-

3. Every Special Officer appointed or deemed to be apnomted under 4
sub-section (1) of section 4 of the pr1nc1pa1 Act and holding office’ as
such - 1mmed1ate1y before the commencement of this Act, shall contmuen
to hold such office on and from such commencément ag if the provisions.
of sub-section. (2) of section 4 of the principal Act, as amended by this .

" Act, had been in force on such commencement, andi accordingly, - any- -
thing done or any action taken by such Special Officer under the princi-
pal ‘Act during the period commencing on and from the 28th day of
March, 1988 and ending with the date of publication of this Act in the ‘
Tamil Nadu Government Gazette, shall be deemed to have been vahdly
done or taken in ac cmdance with the provisions of the nmncxpal Act

tion,
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